AISI: 2@Ifcls AHIMIHI AdIEA A1 YSIEI/ESHoll &g USRIl daol]
CINIHI 2RISRl GUAGCH SAUT HIloll B ol doll Ao BUANI Ygf 1S ollk.
v dHIH RUABIRS dHY 24513 Gagll #I12 Y9 AAD YSIE/gsH % UHIlCId
al HioY 22,

DISCLAIMER: The translated judgement in vernacular language is
meant for the restricted use of the litigant to understand it in his/
her language and may not be used for any other purpose. For all
practical and official purposes, the English version of the judgement
shall be authentic and shall hold the field for the purpose of
execution and implementation.
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practical and official purposes, the English version of the judgement
shall be authentic and shall hold the field for the purpose of
execution and implementation.
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